
RAJYA SABHA [15 December, 2005] 

REPORTS OF THE DEPARTMENT RELATED PARLIAMENTARY 

STANDING COMMITTEE ON EXTERNAL AFFAIRS 

SHRIMATI PREMA CARIAPPA (Karnataka): Sir, I lay on the Table 
a copy each (in English and Hindi) of the following Reports of the 
Department-related Parliamentary Standing Committee on External 
Affairs: 

(i) Eighth Report on Action Taken on the Recommendations 
contained in the Seventh Report of the Committee (Fourteenth 
Lok Sabha) on Demands for Grants — (2005-2006) of the 
Ministry of External Affairs; and 

(ii) Ninth Report on Action Taken by the Government on the 
Recommendations contained in the Sixth Report of the 
Committee (Fourteenth Lok Sabha) on Demands for Grants — 
(2005-2006) of the Ministry of Overseas Indian Affairs. 

__________ 

CLARIFICATIONS ON STATEMENT MADE BY PRIME MINISTER 

Alleged involvement of certain individuals in the matter which is 
currently under inquiry by the Justice Pathak Inquiry Authority 

THE LEADER OF THE OPPOSITION (SHRI JASWANT SINGH): 
Mr. Chairman, Sir, at the very outset, Sir, I have to express a certain 
degree of disappointment about the time frame in which we are obtaining 
these clarifications because certain timeliness for seeking clarifications 
is very important. The statement by the hon. Prime Minister was made 
on 2nd December. We are now able to seek the clarifications only on 
15th December. Clarifications Sir have to be topical, not historical, 
otherwise, they are not clarifications, it will then have to be a special 
category of classification. I understand, Sir that the Prime Minister had 
obligations, his very able and hard-working Minister of State for 
Paliamentary Affairs, informed us of those obligations. It is not uncommon 
for Prime Ministers when they have to leave the the country or have 
other obligations or there are vitisors from abroad to mention it themselves 
to the House. The House is always very indulgent. The House has never 
stood in the way of the Prime Minister or any Minister, for that matter, in 
performing his or her functions. That is, of course, a small point, till the 
point of certain observations, which made us in the House feel whether 
we are of any value to the hon. Prime Minister, or are not of any value 
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and this leads, for example, to a second difficulty. The context in which 
the clarifications was to be sought, I find from reading the hon. Prime 
Minister's statement of 2nd December, has been missed. I had submitted 
this, Sir, in the House, on the 2nd December, early in the morning, itself. 
This is what I had submitted to you, Sir, in the morning of 2nd December. 

"/�� ह�� ह� ��, ��H�� ���@, �
�@ ���@ �� )�� %
G�� ���
!8 �� �
 &�� 
4�� ह+- ह�, �� �� �
�@ ���@ �� /��� &�� �ह�� �� �&�
 �e�� ���� ह�� ����� 
�� ��� �� �� �+ H &��� �3� (- ह6� �
 ��� ��� ����� ह�, %ह �o� ह� �� �ह*, ह� 
/��� &�� �ह ��, ����� �� ह� 4�ह�(�, %ह ���� &�� �ह��" 

Therefore, the whole issue arose and so much about the original 
Volcker Report which was discussed in both the Houses. The issue arose 
because of a certain statement given both in a Journal, which subsequently 
appeared, as also on television. That was the issue. I find that, Sir, the 
hon. Prime Minister's statement, whosoever drafted it, of course, mentions 
that. But that is not the central part of what he said. He has then again 
gone largely on what the Volcker debate had already been about. It is not 
about the new facts that the television interview or the statement in the 
Journal said. That is why I must express disappointment with what the 
Prime Minister had said that day. He said it in the other House. Here we 
have the benefit of seeking clarifications. It is a privilege that this 
House has. We can play with that privilege or dilute it; that is for the 
House to decide. 

But I have to express disappointment with the Prime Minister's 

statement. I find it rather a boxed-in statement. Regretfully, it sheds no 

light whatsoever on the �. ��� ����� �. ह6, I do not know what to call it, 

Sir. It is actually a kind of dense forest of ambiguity from which it is very 

difficult to find out what exactly it is that the hon. Prime Minister means. 

Let me illustrate. This new ��� and the.. Sir, I am waiting for the 

consultations to get over with the Minister of State. �. ���@ �� �
 �6�� 
�G��3 ���� ��, what is it that the former Ambassador to Croatia said? He 

said this amongst other things. I have just two parts of what he said. They 

are now part of the Journal as also they are recorded on the television. 

One, he said, �
!� &�� �ह ह� ��… The green light to give these oil 

vouchers was given during this visit-the visit referring to the visit of the 

former Minister 
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of External Affairs, etc. And, the other thing, which he says is that this is 

all a hogwash; that Natwar never knew and the Congress Party never 

knew it. I find it necessary to point this out, because in whatever the hon. 

Prime Minister has said in his statement, he is consistently skirting this 

issue, not addressing the centrality of the new facts that have come up. 

Let me take the first paragraph of this statement. The first paragraph 

talks of "certain individuals" and certain transactions'. Firstly, it is not that 

certain individuals alone are there; as I said, what is mentioned by Mr. 

Mathrani, the former Ambassador, talks also of institutions. So, why 

should they limit it to "certain individuls" alone? The other day, the hon. 

Defence Minister rather agreed with what I said when he, I found a very 

strange definition of the Congress (I) party. He called it 'a corporate body*. 

Amongst all the various characterisation that I have known of a political 

party, at none of the times I have never heard it being .called a 'corporate 

body'. I have known the Congress (I) party's description from Shri Debkant 

Barua—"party equal to an individual and an individual equal to a country," 

.but that the party is now referred to as a corporate body is a very strange 

definition. Here, when the former Ambassador of Croatia has clearly stated 

what he has, for the Prime Minister to come here and say that the mention 

there is about certain individuals is, of course, quite coy, and he, in his 

coyness, is totally avoiding the issue that we are now facing and the new 

things that have been asserted by the former Ambassador. 

Sir, I would be grateful if the hon. Prime Minister because what he 

has said in the first paragraph is factually incorrect and it is only proper if 

he now corrects it—clarifies and corrects it; moreover, when he says, 

'certain individuals', very soon thereafter, he goes on and says about the 

Volcker Committee Report. That is why it is important that this factually 

incorrect "statement be clarified. The second thing is that when the hon. 

Prime Minister, rather modestly, mentions about Volcker, there of course, 

he says about Indian entities and individuals; I think it is in the context of 

his earlier statement. But it is both confusing and misleading when he 

says that the Government has been firm, consistent and clear". This is a 

very categorical statement and would otherwise be a very interesting 

and reassuring one. But let me, in a minute, cite to you the Government's 

record on this firm, consistent and clear; stand on the issue! The Volcker 

Committee Report was available on the website on the 27th October. 

We are here today on the 15th December; roughly 45 days have passed. 
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The former Minister of External Affairs, quite understandably, was the , 

first to react very frankly when he said that these allegations were baseless 

and untrue." thereafter, a distinguished office-bearers of the Congress 

(I) party on 29th October said, "We categorically state that the reports 

are false and baseless. We consider it as an attempt to sully the fair 

name of the Indian National Congress..." "...and we are determined to 

take steps to safeguard the name, image and reputation of the Party". I 

would be entirely with any General Secretary of a party who stood up 

firmly and said, "This is what we intend doing". But, both of these high 

dignitaries of the Congress Party and, therefore, of the Government, 

having said what they did nothing happened. Therefore, awaited the Prime 

Minister's comment on this anxiously, and though he was then, I was 

informed, in the North-East on his way to Kolkata, what finally emerged 

in the papers on the 30th of October, Sir, which was by the Prime Minister's 

spokesman, and I assume that the spokesman was authorised by the 

Prime Minister to so inform the country, was, "The Prime Minister agrees 

that the facts mentioned in Table-Ill of the Report of the Independent 

Inquiry Committee", which is the Volcker Committee, "are insufficient to 

arrive at any adverse conclusion against the External Affairs Minister. 

The Prime Minister stands by him". Thereafter, the former External Affairs 

Minister said on the 31st, a day later, "The Report has as much validity 

as the Report by the CIA Director for the alleged existence of Weapons 

of Mass-Destruction in Iraq". I am citing these, Sir, to highlight how the 

Government has been firm, clear and consistent". These are consistent 

examples of rejecting all association with every aspect of the Report. 

Then, the Media Advisor to the Prime Minister, again, I am sure, 

authorised by the Prime Minister, on the 3rd of November, says, "The 

Government is determined to go to the root of the matter and establish 

the truth or otherwise of these unverified references. The matter is under 

the serious consideration of the Government". I won't go into what Mr. 

Bhim Singh, who is one of the other persons named there, says. I do, 

however, wish to go into what the ..'. (Interruptions) 

SHRI VAYALAR RAVI (Kerala): Sir, PM's statement came after 

...(Interruptions) 

MR. CHAIRMAN: Please wait. (Interruptions) 

SHRI VAYALAR RAVI: How can he go back...? (Interruptions) 
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MR. CHAIRMAN: Please. Let him finish. (Interruptions) Please, take 
your set. Let him finish. 

SHRI VAYALAR RAVI: Sir, it is clarifications on the statement, not 

on the past history. (Interruptions) 

MR. CHAIRMAN: Please. Let him finish. (Interruptions) Please take 

your seat. (Interruptions) Let him finish. 

SHRI VAYALAR RAVI: Sir, the hon. Member cannot make a speech 

on the past history. (Interruptions) 

MR. CHAIRMAN: Please take your seat. You have spoken too much 

on the subject. (Interruptions) 

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND 

TECHNOLOGY AND MINISTER OF STATE OF THE DEPARTMENT 

OF OCEAN DEVELOPMENT (SHRI KAPIL SIBAL): Sir, he can seek 

clarifications on the statement, but..(Interruptions) 

SHRI VAYALAR RAVI: Yes, and not on what happened before that. 

(Interruptions) 

MR. CHAIRMAN: Please take your seats. (Interruptions) 

SHRI V NARAYANASAMY (Pondicherry): Sir, are we restarting the 

discussion, again? 

MR. CHAIRMAN: No, we are not. (Interruptions) 

SHRI VAYALAR RAVI: Then, what is this? He is talking on something 

else, and not on the statement. (Interruptions) 

MR. CHAIRMAN: Please take your seats. 

SHRI JASWANT SINGH: No, I am illustrating examples of what 

the hon. Prime Minister said-that our stand has been "clear, consistent 

and firm". I am trying to illustrate that the stand has actually not been 

clear; it has not been consistent and it has not been firm. If you go through 

these statements made by members of the Government, by the Prime 

Minister or, on his behalf, and, surely, the Media Advisor to the Prime 

Minister makes the statement only after consulting the Prime Minister... 

SHRI KAPIL SIBAL: Mr. Chairman, Sir, I am on a point of order. 
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�� ��िD��� Eह (F��'�A): =�������� 70��� =�� ��)�! �� �?8� ह�? 

…(�����
)… 

SHRI KAPIL SIBAL: Mr. Chairman, Sir, we have a tradition in this 

House, and I have also been a Member of this House, that when a 

clarification is asked for, it is limited to the statement that is made by the 

Prime Minister. (Interruptions) 

MR. CHAIRMAN: When clarifications are sought, there is no point 

of order. (Interruptions) Let him finish. (Interruptions) 

SHRI KAPIL SIBAL: Let me raise the point of order, Sir. 

(Interruptions) 
 
�� ��G� ��@ (�`� B��7): ������ �ह
��, ���� �� )� ह��� ��  ��C&� �ह* 

ह6� …(�����
)… 
 

�� 	H� ��-"� ((+����): �& ���� �� )� ह��� ��  ��:� �ह* ह6, �
 �� 
��)�! �� �?8� �� �� �N� ���� ह6? …(�����
)… 

SHRI S.S. AHLUWALIA (Jharkhand): Sir, he is not a Member of 

this House. (Interruptions) 

SHRI KAPIL SIBAL: That does not matter. Let me raise the point of 
order, Sir. 

MR. CHAIRMAN: Let him speak. (Interruptions) When he is seeking 

clarifications, there is no point of order. (Interruptions) 

 

����� ����  ���� (�����4�): ��, )���  ��)�! �� �?8� �N��� �� ���� 
��)�! �� �?8� ह�� …(�����
)… 

SHRI KAPIL SIBAL: Mr. Chairman, Sir, please allow me. 

(Interruptions) 

MR. CHAIRMAN: Please take your seat, Don't disturb. 

...(Intenvptions)... Please take your seat. ...(Interruptions)... Let him finish. 

...(Interruptions)... 

SHRI KAPIL SIBAL: Please allow me to raise the point of order. 

MR. CHAIRMAN: I request you to take your seat. ...(Interruptions)... 

243 



RAJYA SABHA [15 December, 2005] 

SHRI KAPIL SIBAL: Please allow me to raise the point of order. 

...(Interruptions)... Please allow me, Sir ...(Interruptions)... 

MR. CHAIRMAN: There is no point of order. 

SHRI KAPIL SIBAL: There is ...(Interruptions)... 

MR. CHAIRMAN: Please take your seat ...(Interruptions)... 

SHRI KAPIL SIBAL: I will take my seat ...(Interruptions)... 

MR. CHAIRMAN: There is no point of order ...(Interruptions)... 

SHRI KAPIL SIBAL: Mr. Chairman, Sir, I request you to allow me to 

raise the point of order ...(Interruptions). ..You must allow me to raise the 

point of order. ...(Interruptions)... 

����� ����  ����: )���   %�)�! Z� Z?8� �� ����  %�)�! Z� Z?8� ह�� 
…(�����
)… �ह  %�)�! Z� Z?8� �ह* ह
�� 4��ह.� …(�����
)… 

SHRI DIGVIJAY SINGH: Sir, the hon. Minister is disturbing the 
debate. ...(Interruptions)... The Minister who is not a Member of this House 
cannot raise a point of order. ...(Interruptions)... 

 

����� ����  ����: ����   %�)�! Z� Z?8� �� ह����  %�)�! Z� Z?8� ह�� 
…(�����
)… 

SHRI V. NARAYANASAMY: Sir, he is not seeking clarification. 

...(Interruptions)... 
 

SHRI KAPIL SIBAL: Sir, you must hear me. ../(Interruptions)... I will 

take only one minute ...(Interruptions)...  
 

�� �����: �
 �6 =�� �Q� ?  
 

�� ���" �I$": ��, )��
 &
��. �� %� &�N�� 

�� �����: ���� �ह�� �� &�N��…(�����
)… 

SHRI KAPIL SIBAL: I will not take more than sixty seconds. 

����� ����  ����: ��, )���   %�)�! Z� Z?8� �N��� �� ����  %�)�! Z� 
Z?8� ह��…(�����
)… 
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SHRI DIGVIJAY SINGH: The Minister cannot raise a point of order. 
...(Interruptions)... See the rule book. The Minister cannot raise a point of 
order. 

����� ����  ����: ��, )��
  %�)�! Z� Z?8� �N��� �� /�O��� ह� �ह* 
ह� …(�����
)… 

A�° ���"� �
/ह� �/K� (��� B��7): ���� ��� �� �?�Z?8� �j.! �� ���� 
ह�� …(�����
)… 

����� ����  ����: ��,  %�)�! Z� Z?8� �N� ह� �ह* ����� �� &ह� �� 
�%�& �� ���� ह6 �� �B�%��� …(�����
)… �� &ह� �� )�!�%�� �� ���� ह6,  %�)�! 
Z� Z?8� �ह* �� ����� …(�����
)… 

DR. MURLI MANOHAR JOSHI: It is not a point of order. It is a point 

of disorder. ...(Interruptions)... Why should he create disorder in the 

House? 

SHRI KAPIL SIBAL: Sir, I must be allowed to raise it. 

...(Interruptions)... Sir, they cannot stop me from raising a point of order. 

...(Interruptions)... 

DR. MURLI MANOHAR JOSHI: Sir, the Minister cannot raise a 
point of order in the House. ...(Interruptions)... The Minister has no right 
to create disorder in the House. ...(Interruptions)... 
 

����� ����  ����: ��, )���   %�)�! Z� Z?8� �N��� �� ����  %�)�! Z� 
Z?8� ह� …(�����
)… 

SHRI YASHWANT SINHA (Jharkhand): Sir, I have a point of order. 

...(Interruptions)... Sir, I have a point of order. Sir, rule 258 

...(Interruptions)... 

SHRI VAYALAR RAVI: I too have a point of order. ...(Interruptions)... 

MR. CHAIRMAN: Please let him finish. ...(Interruptions)... 

SHRI YASHWANT SINHA: Sir, I have a point of order under rule 258. 

MR. CHAIRMAN: Under which rule? What is that? ...(Interruptions)... 
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��L��, "/� �K���� 5� �NK
 ��9�"� �N ��+� ��9� �O� ���� ���= 
��9�"� �N ��+� ��9� (�� ���K ��!��): ��,���� .�  %�)�! Z� Z?8� ह�� )� ��� 
�� �ह 9�%:5� �ह� ह� �� )� ��� �� B�j�� Q� A� B���?�! �� 4��� ह�� /(� �� 
��� �� ?����=7� 84, ��� 62 …(�����
)… 

�� �����: %ह �6�� ��3 ���� ह�� 

�� ���K ��!��: ������ 24 /B��, 1969 A� ����� Q��( 161, ��� 126-127, 
������ 25 �+��-, 1985 �
 ��3� �
 �& �
- ������ ��:� =�������� 7�� ��H�� ह6 �
 
%ह �?��7� �� �0%!8 �ह* ह
�� 4��ह. A� ��� �%a� �� ��H�� 4��ह. ��� �%a� 
�� :!�!��! ���� (�� ह�� …(�����
)… �%a� �ह�� �� =�������� 7�� �� /�+��� 
B��� �ह* �� ���� 4��ह.…(�����
)… )���. ��0�%� …(�����
)… 

�� �����: N�� ह�, �6�� ���
 �+� ���� ह�� …(�����
)…  

�� ���K ��!��: ��� �%a� �� A� ��� ����8 �6 %�9� ���� (�� ह�, �� 
����8 �� ह� =�������� 7�� !�  ��  %�)�! ��H� ���� 4��ह.� ���� ��N���� /�O���� �� 
9�%:5� ��%8 �� �� �ह� ह� …(�����
)… 

�� ��G� ��@: �� 4��� �
 4���� �� �ह� ह6 …(�����
)… 

�� ���K ��!��: )���. �6 ���� �%�� /�+�
O ���� 4�ह� �(� �� )� ��&�O �� 
�� ?���=7� �� A� ������ ��:� �
 �ह� �� %� �� %� =�������� 7�� ��H� 
…(�����
)… 

����� ���� Eह (�`� B��7): �4 �'%� ह
�� ह�, �+��� �� O��8 ��3. 
…(�����
)… 

�� ���K ��!��: A� ���� ह!�� �
 �0ह@�� &�� �ह� ह�, %ह ��� �� 
…(�����
)… 

SHRI SHARAD ANANTRAO JOSHI (Maharashtra)rSir, the Minister 

who is not a Member of this House cannot raise a point of order. 

...(Interruptions)... 

 

�� �����: ��� �� …(�����
)… .� ���!…(�����
)… �6 )� ����� �
 
3o� ह� �� ���� ह� �…(�����
)… 

SHRI YASHWANT SINHA:  Sir,  I have a point of order. 

..(Interruptions)... 
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�� �����: �6 3o� ह� �� ���� …(�����
)…  %�)�! Z� Z?8� ह�� 

…(�����
)… .� ���! &��.� …(�����
)… �6 �ह 4�ह� �(� �� ���� ���� �ह� �� 
��aK �ह* ह@ …(�����
)… /��� =%�P4� �� �� � ��� B��� �� ���� ��., ���� 
background ���� ������ ��:� �� /�O��� ह� A� %� ��(� =�@�� )��� T�� �ह* ह� 
�� %� �ह* &
��� 

 
�� �K��� �2ह�: ��, ����  %�)�! Z� Z?8� ह�� 
 
�� �����: /& ��ह� �
 &
� �ह� ह6? 

�� �K��� �2ह�: ��,  %�)�! Z� Z?8� ह� …(�����
)… Because he is a 

Minister who belongs to the other House. ..(Interruptions)... 

�� �����: �6�� ���
 �� ��� �� ���� ह� A� ���
 �� ��� �� �ह� ह� � 
…(�����
)… �ह*, /& H
�'.…(�����
)… 

SHRI YASHWANT SINHA: Sir, he is raising a point of disorder. 
...(Interruptions)... If our leader is not allowed to speak, we will not allow 
the Prime Minister to speak. ...(Interruptions)... This is a point of disorder. 
...(Interruptions)... 

MR. CHAIRMAN. He is allowed now. ...(Interruptions).. Please take 
your seat. ...(Interruptions)... Please take your seat. ...(Interruptions)... 
Now, the Leader of the Opposition. 

SHRI JASWANT SINGH: Sir, my friends, in fact, need not 
demonstrate the agitation they have just demonstrated. I just wanted to 
cite example of what the Government or the Members of the Government 
have themselves said...(Interruptions)... It is quite contrary to what the 
hon. Prime Minister has said about being consistent, clear and firm, 
because the stand has not been consistent, because it has lot been 
clear, and even the clarification that I have to seek has to be ilustrated 
why it is necessary that the Prime Minister clarifies! For example, Sir, I 
would not go hereafter to be quoting the former Minister of External Affairs, 
but I do find it necessary to say that ...(Interruptions)... 

THE MINISTER OF DEFENCE (SHRI PRANAB MUKHERJEE ): 

Sir, this is the problem. You can refer to the statement made by the Prime 

Minister. You cannot refer to the statements made not by :he Prime 
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Minister, or by anybody else. That is clarification. (Interruptions) He just 
referred to the statement made by the Congress' General Secretary. He 
is now referring to the statement made by the former External Affairs 
Minister. When you seek clarification on the specific statement made by 
the Prime Minister, the clarifications must be confined to the statement 
made by the Prime Minister on the floor of the House. It cannot go beyond 
that. (Interruptions) 

����� ����  ����: ��, %� B�f�! :!�!��! �
 ���� �� �ह� ह6� …(�����
)… �6 
BK& �� �� �ह�� 4�ह� �(� �� %� B�f�! :!�!��! �
 ���� �� �ह� ह6, ���� ��! &�� �ह� 
ह6� …(�����
)… ��! �� �ह� ह6� …(�����
)… ���� ��! &�� �ह� ह6 …(�����
)… 

SHRI JASWANT SINGH: Sir, we can raise any point. 

...(Interruptions)... 
 

�� �����: �� &
��� ����.� …(�����
)… 

�� ���6 ����� ((+����): �ह�� �?��� �� ����., &�� �� &
��.(�� 
…(�����
)… 

SHRI JASWANT SINGH: Sir, we can raise any point, without being 

agitated upon it. I have heard hon. Pranab Babu, I have great regard for 

him, for his Parliamentary experience. To be necessarily agitated either 

in voice or... 

SHRI PRANAB MUKHERJEE: I am simply speaking loudly but not 

agitated. 

SHRI JASWANT SINGH: Sir, lam very glad that you are not agitated. 

If you needlessly agitate, actually it is bad for health also. 

SHRI PRANAB MUKHERJEE: My health is perfectly all right. 

�� �����: N�� ह�, N�� ह�,  ��f  ��=��? ����.� ...(�����
)... 

SHRl JASWANT SINGH: Sir, l am citing example because the hon. 
Prime Minister has referred in his statement to the Congress Party, to 
Volcker, and then he said, "clear, consistent, firm..." I am citing only what 
the Members of Government themselves have said. I would say that it is 
not clear, mot consistent and not firm. That is all that I am trying to do and 
not,as the very hard working Minister of State for Parliamentary Affairs 
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has said, "converting it into a discussion or a debate" and I am certainly 
not drawing any...(Interruptions) 

�� Q ��

�� � �: ��, =�� �{4�� ���! �� =�������� 7� 

ह
(�?...(�����
)... 

MR. CHAIRMAN. Let him speak. ...(Interruptions)... 

 
�� ������� ��'�R (�िP4�� &�(��): ��, ���
 &
��� ����. � ��4 �� ह
 

��. �ह �?&�!� ...(�����
)... 

SHRI JASWANT SINGH: Sir, I think, these are the examples of 

absence of clarity. In regard to the Volcker Committee Report, I do not 

cite what the Former Minister of External Affairs has said, "The Volcker 

Committee is actually bullshit." Because it will be very difficult to sustain 

and ...(Interruptions)... 

SHRI SANTOSH BAGRODIA (Rajasthan): Sir, this cannot be on 

record because it is unparliamentary. (Interruptions) 
 

�� ��D��� Eह: (
&� �ह�� �� /���D�����!�� ह
 (��?...(9�%O��)... 
(
&� �
 ��%� 4�f ह��...(�����
)... 

�� �����: ����  �ह�� �� =�� ह
�� ह�? %� �ह�� ह6- �ह* ���� ह�, I have to 

decide what is Parliamentary and what is unparliamentary. 

(Interruptions) &��N....&��N....(�����
)...  ��f &��N.� I have to decide what 

is Parliamentary and what is unparliamentary. (Interruptions) /& &
��� 
����. )��
� ...(�����
)...  ��f �� �G�� 3o� ����.� &
��. &
��. � 

SHRI JASWANT SINGH: Sir, further clarification that I seek from 
the hon. Prime Minister is ...(Interruptions) 
 

�� ���6 �����: ��, �O� घ�!� ह
 (�� ह��...(�����
)... 

SHRI JASWANT SINGH: Sir, I go to the next clarification that I 

seek from the hon. Prime Minister. The statement issued by the Congress 

Party and the Congress... (Interruptions) 
 

�S��� ����  ����: ��, �� =�� ह
 �ह� ह�?...(�����
)...  

�� �����: �� &
��� ����. , )�!� 7� �� ����.� �O� घ�!� �
 )�!� 7� 
�� ह� 4�� (�� ह�� 
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SHRI JASWANT SINGH: The Statement issued by the Congress 
on November 8, said that the Congress Party had no dealing in respect 
of any Oil-for-Food contract with Iraq or any of its agencies. This former 
Ambassador to Croatia said, 'It is a hogwash to say that the Congress 
Party did not know.' It would not suffice for the hon. Prime Minister of 
state that, 'I have left it all to the inquiry authority to establish.' We are 
seeking a clarification from the hon. Prime Minister on a statement that 
he has made here. 

I, now, like to seek other clarifications. It is with regard to appointment 
of the former Ambassador to Croatia. No Ambassador can get appointed 
unless it has the approval of the hon. Prime Minister ...(Interruptions)... 
How was the former Ambassador to Croatia present here, through all 
this information, revelations from when the Volcker Committee Report 
first surfaced on the website? Then, he continues to stay in Delhi for 
some months, days or weeks. I don't know how? And, thirty-seven days 
after the Report first came out on the website, the former Ambassador 
has issued a statement to a television channel or a Journal whatever, I 
would, therefore, like to seek clarification on a point. We are discussing 
only that new incident, not the Volcker Committee Report. Volcker 
discussion had earlier taken place. Therefore, it is important for us to 
know who had appointed this person as the Ambassador and on whose 
recommendation. 

Secondly, Sir ...(Interruptions)... 

SHRI PRANAB MUKHERJEE: How is it relevant to the statement 
made by the hon. Prime Minister? ...(Interruptions)... 

SHRI ANAND SHARMA (Himachal Pradesh) Sir, I am on a point or 

order ...(Interruptions)... 

�� ����� :  %�)�! �� �?8� &�� ���...(�����
)... 

SHRI ANAND SHARMA: Sir, I am, actually, on a point of order 

...(Interruptions)... 

MR. CHAIRMAN: Let him finish ...(Interruptions)... 

SHRI ANAND SHARMA: Sir, I am on a relevant point of order 

...(Interruptions). . 
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MR. CHAIRMAN: Let him finish first ...(Interruptions)... Excuse me, 
let him finish first ...(Interruptions)... 

SHRI ANAND SHARMA. Please hear me ...(Interruptions)... Sir, 

this House had an extensive debate on this subject. 

MR. CHAIRMAN: Yes yes. I agree with you ...(Interruptions)... 

SHRI ANAND SHARMA This clarification is confined, as per the 

rules, only to the statement made by the hon. Prime Minister. 

Lastly, Sir, your own ruling 164 on this issue says that clarification 

cannot be sought for more than five minutes. He is giving a speech. He 

is not seeking clarifications...(Interruptions)... 

SHRI JASWANT SINGH: It is not necessary for everybody in the 

Ruling Party to behave as if all of them are Prime Ministers. The hon. 

Prime Minister is here ...(Interruptions)... 

�� ���6 �����: ��, �� &��-&�� ��H �ह� ह6�...(�����
)... Sir, this is totally 

objectionable ...(Interruptions)... it should not go on record 

...(Interruptions)... 

SHRI SANTOSH BAGRODIA: Sir, this is very objectionable to all 

the Members ...(Interruptions)... it is very* for him to say like this 

...(Interruptions)... It should not go on record...(Interruptions)... He is 

continuously making remark-after-remark .. (Interruptions)... 
 
�� �����: �
 ���!, �
 ���!�  %�)�! �� �?8� &�� 

��?...(�����
)... 
 
�� ���K ��!��: ������ �ह
��, =�������� 7�...(�����
)...  Sir, 

please, expunge this from the record ...(Interruptions)...  

 
�� ����� : &��N., &��N. � ...(�����
)...  ��f ��! ?��� �...(�����
)... 

�
 ���! ...(�����
)... �6 ��3 ���� ह� �...(�����
)... 

SHRI SANTOSH BAGRODIA: Sir, this cannot go on record like 

this...(Intarruptions)... 

MR. CHAIRMAN: You please sit down ...(Interruptions)... I will take 

care of that.. (Interruptions)... 

SHRI JASWANT SINGH: Clarification has to be provided 

...(Interruptions)... I might remind everyday here—I am sure everybody 

knows—that the hon. Prime Minister, whom all of you have chosen to 

occupy that seat, is very capable of giving reply   .(Interruptions)... 

*Expunged as ordered by the Chair. 
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SHRI MOTILAL VORA (Chhattisgarh): What is the relevance of 
this to his statement? ...(Interruptions)... 

.   MR. CHAIRMAN: Please come to your point on the statement 

...(Interruptions)... 

SHRI JASWANT SINGH: Sir, I wish to know, the hon. Prime Minister 

has also stated ...(Interruptions)... This is the next clarification. 

...(Interruptions)... Let me finish about the Ambassador to Croatia. 

...(Interruptions)... He is central to this clarification. Who appointed him? 

Is it correct that he was present here when the report of the Volcker 

Committee first surfaced? Is it correct that he continued to stay here, and 

thereafter, he went back to Croatia? Is it correct that he was withdrawn 

from Croatia? Why was he withdrawn? ...(Interruptions)... 

PROF. SAIF-UD-DIN SOZ (Jammu and Kashmir): That is a different 

subject. ...(Interruptions)... you have to confine yourself to 

...(Interruptions)... 

PROF. P.J. KURIAN (Kerala): That is entirely different. 
...(Interruptions)... 

�� �����: �� &��N. �
 �ह� ...(�����
)... Please take your seat. ���� 
�+��., Please listen to me. 

PROF. P. J. KURIAN: That is entirely a different subject, Sir. 
...(Interruptions)... 

MR. CHAIRMAN: Please take your seat. ...(Interruptions)... 

PROF. P.J. KURIAN: Did we ask you, why was Uma Bharati 

suspended? ...(Interruptions)... 

MR. CHAIRMAN. Please take your seat.... (Interruptions). . �6 
������ ��:� �� �ह �ह�� 4�ह�� ह� �...(�����
)... �� &��N. �
 �ह� ...(�����
)... 

PROF. P.J. KURIAN: This is irrelevant. ...(Interruptions)... There is 
a limit. ...(Interruptions)... There is a limit. ...(Interruptions)... 

MR. CHAIRMAN: Please take your seat. ...(Interruptions)... 

SHRI YASHWANT SINHA: There is a limit for disturbing. 

...(Interruptions)... 
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*We are not going to tolerate it any more. ...(Interruptions)...  

 

�� �����: ������ ��:�, .� ���! ...(�����
)... &��N....(�����
)... 
�� �
- !
���! �ह* ���(�...(�����
)... 

�� �K��� �2ह�: �
� �� * &�� �3� ह��...(�����
)... �
� ��, �
� �� * 
&�� �3� ह�...(�����
)...  

�� �����: ���� �+��.  Please take your seat ...{Interruptions)... 

&��N. �
 �ह� ...(�����
)... �6 ��3 ��(� + ...(�����
)... I will go through the 

proceedings. �6 ������ ��:� �� ��%��� ���� 4�ह�� ह� � �� clarifications ��  
����� �� �� �ह 4�ह�� ह6 �� dotted line �� clarification ह
 �� 4��ह. that is 

difficult...{Interruptions) ���� �+��. ...(�����
)... .� ���!, ���� &�� �+� ����. 
...(�����
)... 

�� �K��� �2ह�: %ह ��3�� ह��
 �� ���...(�����
)... Let them give us in 

writing. ..{Interruptions) We will read that out. ...{Interruptions) 

 

�� �����: /(� �
- &�� T�� ��� ह�, �
 �6 ��,�� ह� � �� ���
 �%P%�� 
�3�� 4��ह. �� �
 �� &�� /.(��, B�-� ����:!� ���� ��� �� ���� ह6, ���� 
n��� ह�, )���. ���� �4�� ���� �� �%P���� �ह* ह�...(�����
)... �� &��N. 
�
 �ह�, �� &��N. please don't disturb me. )���. �6 ������ ��:�@ �� �ह�� 
4�ह�� ह� � �� clarifications �� .� ���� ह�, ����� ��� �� ��   clarifications   

���� �ह�(�...(�����
)... ���� &�� �+� ����....(�����
)... 

�� �K��� �2ह�: ��, %ह ह� sentence �� disturb �� �ह� ह6...(�����
)...  

 

�� �����:�6�� &���� ह� �� clarifications ����� �G�� ह
 ��� , �� ����. 
� 

�� T.T.	ह"���"��: �� ���L?8 ��(��� ��3 ����. ...(�����
)...  

 
�� �����: �6 ���L?8 ��(� �� ��3 ��(�+ , �� �+,� =�@ disturb �� �ह� ह6? �6 

3'� ह+ � A� �� &
� �ह� ह6� )��� �
 �� ���� ��3. ...(�����
)... �ह `��� �ह* ह� 
�� �6 &
 �ह� ह� � A� �� 3'� ह6� ��� �� �+,� �ह�� ह6 �� �� )��
 �� <
� ���.� 
�& �� ह� �� <
� �ह* ह
�� ह6,�� �� <
� �� �ह* ह�, �
 �6 ����
 �� <
� 
�Q� (�...(�����
)... �� �
 ���� &�� �ह� ह6, ���� ��. 5
'� &�� �ह� ह6 ...(�����
)... �6 
������ ���� �%�n �� ��%��� �Q� (� �� %� /��� clarification 4�� ��� A� 3o� +
���...(�����
)... �� &�N ��).. please take your seat. ...(Interruptions) 

SHRI JASWANT SINGH: Sir, the next clarification that I seek is 

about acting promptly. It is, of course, entirely a subjective matter that 

* Expunged as ordered by the Chair. 
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why you decided was a prompt decision or not. This report, first time, 

appeared on 27th October on a website. The decision to appoint a retired 

Justice of the Supreme Court was about ten days later, if I am not 

mistaken. Thereafter, special envoys were appointed. Of course, the 

gazette notification, etc. take some time. I was concerned, Sir, when I 

came to know that Justice Pathak, unfortunately, but as quite often 

happens in Delhi had not obtained even necessary premises, from which 

to work. But that is one of the problems of Delhi. And, I don't think that the 

Government can be held accountable for that. And, if by the agitation that 

I see on the Treasury Benches, he has not ...(Interruptions)... 

SHRI PRANAB MUKHERJEE: He cannot make that reflection. If 

we talk among ourselves, he cannot make that reflection. ...(Interruptions)... 

SHRI SANTOSH BAGRODIA: He is provoking us. ...(Interruptions)... 

MR. CHAIRMAN: Let him finish. ...(Interruptions)... Z�
��7� �� 
��� ह� B
%
� ���� ��, ���
 B
%
� �ह* ह
�� 4��ह.� ...(�����
)... 

SHRI JASWANT SINGH: I find it very strange, Sir, that I am advised 

at every step, not to be able to do this, that or the other...(Interruptions)... 
 

�� �����: �� �G�� 3o� ����.�...(�����
)... 

 

SHRI JASWANT SINGH: Sir, since you are saying �� �G�� 3o� 
����. ...(�����
)... 
 

�� ������� ��'�R : ��, )0ह� &
��� ����. � ��\� ��� �� =�������� 7� �+H�� 
�� .� ����?8 &��� %��� ह�...(�����
)... ह� 4�ह�� ह6 �� )0ह� &
��� ���� 
��....(�����
)... =�������� 7� ��...(�����
)... ह���� ��. &ह+� /{H� 
�ह�(...(�����
)... 

�� �����: �� &�N ��)....(�����
)... )0ह� �G�� 3o� ���� ����.� 

SHRI JASWANT SINGH: Sir, you have said about acting promptly, 

and the appointment of the Special Envoy. Am I not correct, Sir? The 

hon. the Prime Minister with his experience, particularly, in the Finance 

Ministry, knows very well that the Enforcement Directorate functioning is 

rather exclusive. The Enforcement Directorate does not share what they 

have with other authorities also. That Paul Volcker, in fact, had said. And, 

this is a point that I had earlier also made as to why it was necessary to 

appoint a Special Envoy, when the permanent representative was perfectly 

capable and adequate for the purpose, and I find it interesting, Sir, that— 

in fact, when the Ambassador Mr. Nirupam Sen had met Mr. Volcker, 
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Volcker made it clear that they would not share the documents. It has 

been obtained from the Governments or entity on the basis of 

confidentiality and understanding, that they would not be sharing with 

others, in those cases that they were from concerned Government or 

entity would be required, Volcker told Sen that the Committee would share 

information only with investigating agencies. Now, if I am wrong, then I 

would be very happy to be told because the Enforcement Directorate's 

papers, Sir, are papers that are not shared unless exceptionally required 

Here, the Prime Minister's statement is somewhat at variance with what 

the hon. the Minister's of State for Parliamentary Affairs had stated some 

days earlier when I had sought a clarification on this matter. �& �0ह@�� 
������ 5�, "�6 &���� 4�ह� �(� �� %
G�� ���!� �� �� ����8 ?�)��=!
��! Z� 
)0�
�8��! �
 ���_O ��� ��. ह6" A� ����  ��5 ���� ��ह& (. 5�� ���
, 
)0�
�8��! %��@ �
 )���. ���_O ���. becasue that is the entitled agency, 

which only underlines my point; what role, therefore, is Mr. Dayal performing? 

You can, of course, send him to Jordan or Baghdad or wherever, which 

our Ambassadors can also do there. Therefore, it is necessary for us to 

know what role is being performed by Mr. Dayal. 

Sir, the hon. the Prime Minister has also said that one should not 

'pre-judge'. I am afraid, Sir that when the Prime Minister—and this is 

about 'pre-judging', because the Prime Minister has said, 'don't pre-judge', 

and he has said, 'don't pre-judge earlier'. And, he has said 'don't pre-

judge' in the statement also. Therefore, I want to know whether the hon. 

Prime Minister stands by what he says because during campaigning in 

Bihar, in Patna, he consistently said, 'there is nothing in this Report, and 

we don't agree with it'. And, I don't think I ought to act on the Minister of 

External Affairs who starts by saying that there is a pre-judgement in 

that. There is pre-judgement in not mentioning about the Congress Party. 

The 'Congress Party' is one of the mentioned entities. And, this is what 

also the former Ambassador to Croatia said. ...(Interruptions). ..Therefore, 

it is very necessary that we know ...(Interruptions)... It is also in the Prime 

Minister's statement. Now, we are, therefore, intrigued by this. That is 

why I said, what I did, Sir. The hon. Prime Minister was saying about 

truth. He concludes his statement by advising all, and by asserting this 

commitment to "truth, probity and transparency". These are very laudable. 

These are values that we are all ready to be able to subscribe. But when 

they come in the context in which they come, they are very sad echoes. 
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We do not carry any conviction because I do believe that the Prime Minister 
is above all, that is why, I was disappointed with his statement. He has to 
demonstrate   what    he    has    himself   stated.    He    has    to 
demonstrate... (Interruptions)...  

�� �����: N�� ह� N�� ह�� 

�� ���� Eह:  ��f &
��� ����. � They do not want me to continue. 

(Interruptions)... )��� �G� �� ����. � �� �ह* 4�ह�� �� �6 conclude 

�Q� ?  

�� �����: �6�� �� �� �ह� �� �G�� conclude ����.� 

�� ���� Eह: �6 conclude ह� �� �ह� 5��...(�����
)... 

 MR. CHAIRMAN: Let him conclude. ...(Interruptions)... 

SHRI JASWANT SINGH: Therefore, when the Prime Minister talks 
of truth and probity it is a said echo. And it does not convince us because 
in the context of which he is saying, I really wish that in this particular 
context, particularly, about the former Ambassador to Croatia, the Prime 
Minister and the Government would demonstrate truth and transparency 
by acting candidly and clearly answering the clarifications that I have 
sought. Thank you. 

SHRI P.G. NARAYANAN (Tamil Nadu): Mr. Chairman, Sir, the 
evidence of the Enforcement Directorate is crucial for the success of the 
Justice Pathak Committee. Sir, reports have appeared in a section of the 
Press that the former Union Minister, Mr. Natwar Singh, had stashed 
away large chunks of funds earrred from crude oil vouchers in various 
Swiss Banks. In this regard, the Enforcement Directorate has collected 
some evidence. I want to know whether the hon. Prime Minister will inform 
the House of the nature of evidence collected by the Enforcement 
Directorate so far as funds from the Iraqi Oil deal kept in Swiss Bank are 
concerned. Will the Prime Minister allow a penel of leaders of both the 
Houses of Parliament to examine the evidence collected by the 
Enforcement Directorate? Moreover, the Enforcement Directorate 
functions under the Finance Minister, and the person being investigated 
is a very senior Congress leader. Sir, Parliament is very keen that no 
hush up is done by the Enforcement Directorate under the dictats of the 
Government of the day. Thank you. 

 
(�� ������� �ह/�� ��4��
 ह�T) 

�� ������� : |� 7��ह� ��ि���� 

�� K��ह� �िU�� (��� *��K):��, �6 �� �
 O0�%�� ���� ह� � � ��, �6 �
- 
��&� ��aK �ह* �Q� (�� 

�� ������� : �� =�������� 7� ���H.� 
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�� K��ह� �िU��: ��, �6 .� H
!� �� =�������� 7� �� )��� ��&� &�� 
�ह�� �� ��?� /�
��7� ���� n��� �ह* �3�� � �ह�� �
 �6 BO�� ���� �� �� 
O0�%�� ���� 4�ह�� ह� � �� ���� ��  )��ह�� �� ���� �� ����� �� )��� ���� ��  ��5 
A� )��� <�������! )�=%���� �ह�� �ह* �� (�� � )� ��  ��. ��7 �� �� ����� ह�� 
����� ��5-��5 ...(�����
)... ����� ��5-��5 ...(�����
)... 

�� ������� : �� &
��� ����. ���...(�����
)... �� )��
 &
��� 
����.� 

�� K��ह� �िU��: �& ����� ह6, ��7 ����� ह�� ��7 �� %� �� ह� A� �� �� 
ह��...(�����
)... ����� ��, ���� )0=%����� ��...(�����
)... ���� )0=%���� � �� 
)��ह�� �� �ह� ह� ��...(�����
)... 

�� ������� : �ह*. �ह* � �� ���3. ...(�����
)... /(� %� &
��, �
 �� 
=�@ .���� ���� ह6? �� &��N. �  

�� K��ह� �िU��: �ह
��, )0=%����� �� )��ह�� �ह �ह� ह��� ���
 
��� �����  �� घ+���� ���� ह�, ����  &�� ��� ��  �����, ��7 ��  ����� �{4�- �ह* 
��� ह�� �6 �ह �ह�� 4�ह� �(� �� ���� )0=%��� ����� �� �
 ���� ���� ��3��� ह� 
A� �%��7 ���� �� �� �
 o��(��  ह+� ह�, ह� ����  ��. �� ����� ह�� �����, 
)��� �{4�- �
 ����� ���� �� �i �� ��� =�@�� ह���� A� ��� �� �ह .=�����.� 
ह� �� ����� \���� ���� ��3�- ���� ह� ���� ���� �� )� �� ���� �� ?��� ���� ह�� 
)���. �6 BO�� ���� �� �� �ह =�������� 7� 4�ह�� ह� � �� ���� ��ह& �
 ����8 ���� 
ह6, ���
 /�� �� ��7 ��  ����� ��� ��  ����� =�@ �ह* �3� �� �ह� ह�? )��� �ह 
(���ह�� ���� ह
 �ह� ह� �� )0�
�8��! ?����=!��! ��  w��� )� ����8 �
 �ह�� ��, 
��, /`�� ����  ��3 �� �� )���  =�� ����� ह
 ���� ह6, =�� /3��� ह
 ���� 
ह6. ���� �%�& =��  ह
 ���� ह� ह� A� )��
 �� �� ?��G��! ���� �� ���� ह�, 
���� ��:�� �ह�� ��3� ���� ह�� ����  &�� ���
 ��7 ��  ����� �3� ��.(� A� 
)��� =�� ह
(� �� ����  ��� �
 ��
�� ह�, ���� �
 )0=%��� ����� ह�, �� 
)0=%���� �� �
 ��
�� ह�, %ह �� ह
(�� %ह � �
 ����  ��. /{H� ह�...(�����
)... 
A� � ��7 ��  ��. /{H� ह�� )���. ह���� ���� �ह �%��� ह� �� �� �� ����8 �
 
��7 ��  ����� �3�, ��� ��  ����� �3� A� �ह* �
 �ह &��.� �� =�@ �ह* �3 �� �ह� 
ह6? =�� ���K ह6 �� �� ���
 �ह* �3 �� �ह� ह6? O0�%��� 
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��د��''د �����ہ��� �	�����اد ه 	پ �4 دں��، ��": ا

 - �4و�H�ں�ہا�K نه CO �%�4� بں ��، ��-ںوہد� � 
 -ےئه	پ �JQ���!4,� ��چ: ا �#�ه��� اپ س 

 �JQ���!4,� �� ے سٹےوه ا�� چں��، ��: د �����ہ��� �	

 ں�ہر 	ف ا��ز�,� ��س� S � نڈ �D �4ےنہا��� �CO :�ت �
���اد ��4� هان ���� �� 4� ده ��دں �� ��ےلہ پ-��هر�

 �� ے� �V��>ه 4س� بںاس ��ہ ا��ےارت �ه بہ �ںوہ�� ہ��

 ا��Jا%�� ٹرا�س'����ٹ اور ا��� ه ��تےا��� ���8 �

 -ہےار� ه د�A ان 4� ابے BDے اس �- �4 +�9ں�ہ نےلہپ
 ه ��ته �J�D ��ت.....�ا�&%....... ه ��ته�J�D ��ت
�ا�&%............ 

 ے د�BWے	پ :��D: ا �#�ه��� اپ س 
�ا�&%.......��.....�D�: �4 پ ان	ےBWے د�- 

 ں د�A ��-ہےار� ه، د�A 	بں�ہار� ه�X 	ب: د �����ہ��� �	
�ا�&%....... -ں�ہ� ه اور 	پ بں�ہ� ه بہو..... �J�D 

��ر� . .......�ا�&%........��، ��ر� ا��Jا8��% 4� 

�ا�&%....... ہ�ےہا ہ رہاس �ہا��J%�� 4� ات..... 

 	پ ں�ہ نں�ہن: ا �#�ه��� اپ س 

 ں �� 	پ ��4ں :��Dہ ا+� و.....�ا�&%.......ےئٹ�:�
  -ےئٹ�؟ 	پ :�ں�ہ ےا]�اض �4ت

 ہ �ہےا ہ رہاس �ہ، ا��Jا%��8 4� اتےودہم: د �����ہ��� �	
 ے :V@ �@ن �ے، اس �ہے���� ���� ه گے سےاس �4 �� ?��\

�� ہ �ہ �ں ��-ہے 	�� ں�ہ�[�%� ن ے ����ے د�A �ے����

 �� 4��5 ���8 ں ��ے ا��Jا%�� �4انے 	پ نہ +� �ںوہ��

م ہ، ہےوا ہ اور ود�A ���� �� 4� �� ���گ �� ہےا%� هد�
 ے �J�D اس �4 �[�%� �4 ����-ں�ہار� ه� 	به بے BDےاس �

 ا�Jس� ہ��را اور �@ن 4� �ہ ہ ���4�-ںر:��� ��4ہ �4 مے^ن

، ا��� ہےا%� ���� ه ���8 د�ہ �� ز��د �ہ �ہے������ 

ان ه ��دں ��ے اس BD-ہےا^ ���� ڈ ہ ان �� ��دے���8 س

 د��ل `�حX �� ہ �ںوہ�� ہ �JQ���!4,� ��ہ �ے���� �� س

 ے�@ن �ے ����ے� �� د�A �ه، ان �4 ابں�ہ ے��'�س ^ئ
�� ��@ا ہ a!b فہ �ے؟ اس سہےا ہا ��ره ر�ں�ہ نں ��4ے����

 ان ��'�س �4 ے ذر�dے �ٹور�ٹا%��ڈ ٹQ�ر�c ا�ہ �ہے� ہورہ

 �4� � �f% ے ان �ہ �4 �ه، د��ے ��4ہ g� ،�4�dDه fcےلہپ

�ہJں�ہ ےو� �اب �4�� �ہ، اس 4 � Jے اور اس �4 ��4ہےو� 
ا ���� ه د��ےلہ پہ، اس  4� را��ہے �4� ���J � ٹا%!��ڈ

 +� اور ےا ��ئه ر�ے ����ے :V@ اس �4 د�A �ے، اس �ہے

 �� ے، 	پ نہے ہروسه او�� �� بے 	پ �ہو+� �ہ�  �4ےاس س

4 ہ، وہے ہروسه، اس ا��Jا%�� �� �� بہےا��Jا%�� �4ا%�  
 ہن..... �ا�&%.......ہےا ه اچے BDے �� 	پ �ہ نہ و-و+�ہ

� Aےد�BD ہےا ه اچے-BD پ سہ ے اس	ر� �ہ �ہے :� � ہ �ے� 
� A'�س �4 د���پ ان 	ے���ے، �@ن �ں�ه ر�ے ����ے � 

؟ ں�ہ ہے ��ره ر�ں�ہ نں ��4ہ �ں : �%�ہ �� �ں�ہ اور نں�هر�
-���اده؟ دں�ہ ہے ��ره ر�ں�ہ 	پ اس �4 نہ �ں�ہات ہ�4� و��      

''�� '#�" 
 

 

†[ ] Transliteration in Urdu Script. 

258 



[15 December, 2005] RAJYA SABHA 

SHRI RAM JETHMALANI (Maharashtra): Sir, bearing in mind that 
demand for clarification must be extremely brief, I only wish... 
(Interruption)... 

 
�� ������� : ��y%�� ��ह ��, ���3.� ह��� �� ?��
�� &��. ��3.� 

 ���. &�4 �� &�� �� ����.�...(�����
)... 

 

SHRI RAM JETHMALANI: Sir, I wish to ask the hon. Prime Minister whether 

the same Mr. Aneil Matherani — I hope I pronounced his name right—had, more 

than two years ago, addressed a letter on this very issue, to your predecessor 

in office, Shri Vajpayeeji, that an inquiry was made in the department on that letter 

and that it was found that the result of the inquiry will be a can of worms and 

embarrassing to the interests,' which the Prime Minister then held dear, and the 

inquiry was droppoed. Will you, Sir, assure this House that you will trace this 

letter, produce it before the House, and along with all the notings on the file, 

which have been made in respect of that letter and the subsequent inquiry? 

SHRI DIPANKAR MUKHERJEE: Sir, my first point of clarification before 
you is this. So far as my clarifications is concerned, I want to know whether this 
House today has set a precedent based on which the timing of clarifications in 
future would be decided. This is the clarification I seek from you, Sir, whether this 
will be a precedent for seeking clarifications in the future too. 

My second clarification is—and I would not have dwelt upon it 
because he has already mentioned—whether the hon. Prime Minister would 
also take congnisance of the different interviews by different envoys, former envoys, 
to one media or the other and come to the House again with a statement, and 
will it be the practice of going to the Committee headed by a retired Justice and 
having a trial by an Inquiry Committee expeditiously, of all beneficiaries, rather 
than a trial by the media? 

�� ������� : �+ ���� ���8�� ��7���?�� ����  ��� .� ���! �� ��� ह�� 

KUMARI NIRMALA DESHPANDE (Nominated): Sir, through you, I would 

like to express what the common man in India is saying. The common man 

is asking a social activist like me, "have you parliamentarians lost the 

sense of priorities. When great countries like China, Russia and other European 

countries have just ignored the Volcker Committee Report, why are you treating it 

as a holy book?" The common man is asking us. 
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SHRI KAPIL SIBAL: They are confusing Volcker to Golvalkar. 
...(Interruption)... 

[MR. CHAIRMAN in the Chair] 

SHRI M.P. ABDUSSAMAD SAMADANI (Kerala): Sir, first of all, we 

have to congratulate the hon. Prime Minister for the very timely action 

and the intelligent response that he took towards this issue. Sir, I would 

like to seek a clarification from the hon. Prime Minister that there is a 

general feeling in the entire world that these so-called papers which are 

taken into consideration by the Volcker Report are forged. ...(Interruption)... 

I am finishing within one minute. Even in America, majority of people 

believe that when the American blockade took place many, many papers 

were forged and artificially made targeting the people, persons, parties 

who stood against the blockade. So, Sir, I would like to seek a clarification 

how can these papers be taken into consideration if this is the case. And, 

Sir, there are so many new revelations coming now. I would like to know 

from the hon. Prime Minister whether these new revelations will also be 

included in the area of inquiry. Thank you, Sir. 

MR. CHAIRMAN: Hon. Prime Minister. 
 

A�.�� ��� � ��� (�&ह��): ��, .� ���! �...(�����
)... 

�� �����: �ह*, Pease take your seat. Now, the Prime Minister 

...(Interruptions)... 

 A�.�� ��� � ���: ��, �O� ���! ��(�� + ...(�����
)... ��, ह���� ��!� �� 
�...(�����
)... ��, BO������ �� �� ��&�O �� �� :�;!���� ��(�, ���� ��%8 BO������ 
A� ��<
���� ����:!� ��  �%a� �� .� ����� �� ��� ह�� �� ��&�O �6 �� BO������ 
�� ि:5�� :�;! ���(��...(�����
)... 

THE PRIME MINISTER (DR. MANMOHAN SINGH): Mr. Chairman, 

Sir, my statement on 2nd of December was not a suo motu statement. It 

was made because the hon. Leader of the Opposition wanted me to take 

note of some statements attributed to the then Indian Ambassador to 

Croatia and he asked I should clarify the Government's stand. Sir, with 

all sincerity, if he reads my statement clearly, I have done precisely that 

and I would read out what I stated. "As for the statements made today, — 

the reference is to the statement of the then Ambassador to Croatia — 

and I am told are likely to be published in a magazine later and later on 
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they were published in India Today—they certainly relate to the 
transactions under investigation". The transactions under investigations 
are the transactions which are the subject matter of inquiry by Justice 
Pathak and I had clearly and unambiguously stated that "the Enforcement 
Directorate will take cognizance of the recent statements attributed to 
the Indian Ambassador to Croatia and pursue its investigations". These 
investigations are in progress. The Enforcement Directorate is doing its 
duty. The matter is under investigation. There is nothing else for me to 
state on this case. Thank you. 

SHRI   YASHWANT   SINHA:   We   are  completely   in  the 

dark... (Interruptions)... 

�� ������� : ��� �� ���8%�ह� /����� �
 &�� �� ��  ��. :5�(� �� 
���� ह�� 

The House then adjourned for lunch at fifty-nine minutes past 

twelve of the clock. The House re-assembled after lunch at one minute 

past two of the clock. [MR. DEPUTY CHAIRMAN in the Chair] 

GOVERNMENT BILL  

The Appropriation (Railways) No. 5 Bill, 2005 

 

��" ��9� ( �� "�"6 *��): ������ �������� ��, �6 B:��% ���� ह� �:- 

" �� ��� ��  B�
���58 �%� %a8 2005-2006 �� ��%M� ��  ��. ���� �� 
���4� ���O �� �� ����� /����� ���7�@ ��  ����� �5� �%���
( �
 
B��O�i � ���� %��� �%O��� ��, �
� ���� w��� ����� �� �� �%4�� 
���� ��. �" 

The question was proposed. 

 
�� V���� "�" '�A�"��" (�`� B��7): ������ �������� ��, ������ 

��� ���� ��"�%���
( (���) ��2���� 5 �%O���, 2005"���� )� ��� �� �.� ह6 A� 
%� 4�ह�� ह6 �� ���%� ��  34m ��  ��. ���4� ���O �� �+ H A� ���� ���� ��. � �ह ��� 
���
 ���� ��(�� ����� ���(� (�� ह�, ���� ��(� A� ��� A� ���� ह
(� �
 A� 
�� ��(�� ����� ������ ���� ��, 34x ���� ��  ��5-��5 ���@ �� �
 �हo%��K8 
��:��.� ह6, ���� M� ����� �� �5� ��� ���� �� �� `��� ���� 4��ह. � 

�������� ��. ह���� ��7 �� ���%� .� &ह+� �हo%�+K8 ������ ��j� ह�� ��3@ 
�
( B����� )��� ���� ���� ह6� �ह ��7 �� .��� A� /3�?�� �� B��� ह�� ��0�+ 
/��
� �� &�� �ह ह� �� )��� �C&� ��� ��  &��( A� ������ ��� ���� �� ��  
w��� &��-&�� �- B��� 
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